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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Couiicil under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:1t ))/ Dated:f/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

PvIr. Zahoor Ahinad Mir 
SIO Gli Nabi Mir 
Rio Dat Gani Guiid, Lone IVIohalla, (Aripal (Tral), Puiwaina 

vide notification No. dated  7LO , f for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(MohammadYasin eigh) 
Registr (Adrry) 

/ 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. r..sideit, District Bar Association, Puiwama. 
r• a-Courts High Court of J&K Jarnmu for uploading on the official 

webs ito. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. 'ir. Zahoor Ahmnl N'lir, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Couticil tinder Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No/ 2cI ? Dated:  

 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Yazan UI Yasra 
DIO Abdul Rahiin Mir 
RIO Farasligund, Soibug, Dahamullah, Budgam 

vide notification No.  g 2.. dated  1-) D.l9  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be  

souciht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms Yazan UI Yasra, Advocate 

for information and necessary action. 

. \ —-, 
Reg istráf (Ad m.) 

 

(Mohammad Yasin Beig) 
Registrar (Adm.) /j 

 

  

  

Dated: 

 

    



• 4LGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ranjeet Singli 
SIO Rattan Singli 
RIO Paujana P/O Rhatyari, Tehsil Dansal, Distt. Jammu 

vide notification No.  1 o dated !Ô.-ô).- for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated:  

•/'-\ .•1 -i rt 

(Mohammad Yasin pigh) 
Registrr (Adn 

/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC eCourts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mi. Ranjeet Siugh, Advocate 

for information and necessary action. 

- 

Registrar (Adm.) 



'I 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercisiiig powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:/> Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Sunashi Jandyal 
D/O Jagdish Raj 
R/O Seil Bazar, Tehsil Bhaderwah, Distt. Doda 
A/P H.No.396, Bakshi Nagar, Jaminu 

vide notification No,  2O1  dated ôJ2fora period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LLB Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

. \_.__--.- - 

(Mohammad Yasin Bi9h) 
Registrr (Adm 

No: ¶/2- /,)dZQ//(P Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi, 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lnchàrge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms Sunashi Jandyal, Advocate 

for information and necessary action. 

. \ i—
Registra(Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Palvi Bakshi 
DIO Sanjay Kumar Bakshi 
RIO Plot No.210, Rehari Colony, Han Singh Nagar, Jammu 

vide notification No. dated )ô10  fora period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the ClD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

#-1 \ 
(Mohammä1Yasin Begh) 

Reg istra\ (Adm .)4 

No: //1P  Dated: / 
b /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K, High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms Palvi Bakshi, Advocate 

...for information and necessary action. 

—1 --i: CT) 
Registrr(Admf) , 

No:? 



(MohammdYasin Beh) 
Registrar(Adm. 

HIGH COURT OF JAMMU AND KASHM1R AT JAMMU 
(Exercising powers of Bar Council under Sectioii 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:3 Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nelofer All 
D/O All Moh mad Bhat 
R/O Imani Kliomini Colony near Girls Hr. Secsondary, School, Budgani 

vide notification No. dated 09- ôç- '29  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: ?4/ Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

webs te. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Ms. Nelofer Mi, Advocate 

for information and necessary action. 

__--1 

Registrr (Adm.) 

7) 



,.
(J\ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: co-c/oh Dated:  

i--. , 
1 1,ek ). 

(- I " 
Registrr (Adrn.) j 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shahid Iqba1 Teeli 
Sf0 Ghulam Nabi Tech 
RIO Viddy Payeen, Tchsil Srigufwara, Distt. Anantnag 

vide notification No.  J) L  dated )_o o'/ 2-'// for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the dO. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

No: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mi. Shahid IIqba1 Tech, Advocate 

for information and necessary action. 



HIGH COURT OF JAMM1J AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:37Ml/ Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr Abijisliek 
SIO Sit. Kuideep Kumar 
RIO H.No.623/A, Ashok Nagar, Satwari, Jainmu 

vide notification No.  \ \ dated j o-o\ -o'_for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

\\_ 
(MohammaclYasin Beh) 

Registrar (Adm.) 

 Dated: /b 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K, High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr Abbishek, Advocate 

for information and necessary action. 

'_'_7 
Registrar(Ad 



Registrar ( 

. 

dm.) 

Registrar (Adm 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar CuiiciI under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:ô iO/ed: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Chander Bhanu Mahajan 
DIO Anil Mahajan 
RIO H.No.39, Sec-3, Channi Himmat, Jammu 

vide notification NoI/2— dated (O  ( 7-02- for a period of one year has 

been extended tifl 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

___). \ .---' 
(Mohamñd-Yásin Bel. ) 

-(c/1 /L 
No: f I  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. I\ls. Cliander Bhanu Mahajan, Advocate 

....for information and necessary action. 



(Mohamma 
Reg istr 

HiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of liar Council tinder Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATiON  

No:Oo2)p4ated:  } _______ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Umar Farooq Dar 
S/O Farooq Ahmed Dar 
R/ORawalpora, Dar Mohalla, Tehsil Chaapora, Distt. Srinagar 

vide notification No. dated oq-)for  a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verifiction of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment  must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

asin B*'gh) 
(Adm 

No:  Dated: 4 
Copy forwarded to the: - 

1. Principal District and Sessions Jidge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Janimu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 

CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 

7. Mr. Uniar Farooq Dar, Advocate 
for inforn]ation and necessary action. 

Registrar (Ad 



(MohammffYasin Beig 
Registrar (dm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: )42J)MDated:  / / .2-t2)  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. As mat Riyaz 
D/O Riyaz Ahmad Bhat 
RIO Malyar Pora, lqbal Colony, BaramuHa 
A/P Diyarwani, Batainaloo (Near Hope Medicate) Kashi Mohalla Batmallo 
(H.No.1512), Srinagar 

vide notification No. 9 9 dated  1')_-  ti'- -o J  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: —H'/T24)LPDated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Bararnulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Asmat Riyaz, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:ooJpDated: 
/  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sheikh Tanzeel Illahi 
S/O Sheikh Ish rat utah 
RIO Village Gundow, Tehsil Chillipingal, Distt. Doda 

vide notification No. C) dated L1- 1.-v/9  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:1D 

Copy forwarde. to t e: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sheikh Tanzeel Illahi, Advocate 

for information and necessary action. 

 

- 

(Mohammã[Yasin Bei.! h) '' 

Registrç(Adm.) 

Dated:  

   

- 

Registrar  Mm. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLI/IENT 

NOTIFICATION  

ated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Viren Magotra 
SIO Rajeev Magotra 
RIO H.No.284-A, Gole Market Gandhi Nagar, Jammu 
A/P 11.No.212, Sector-2, Channi Himmat, Janirnu 

vide notification No. ç dated 1 )c ) I  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar1(Adm. 

No: 11))LP  Dated: 4  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Viren Magotra, Advocate 

for information and necessary action. 

-- 
Registrar (Ad .) \ 

No: 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Counci under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N OTI F ICATION  

ated:  No:1,O'' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Manzoor Ahrnad Loiie 
S/O Abdul Jabar Lone 
RIO Mohalla Gundi Wussan, Kangan, Ganclerbal 

vide notification No. dated fora period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

1' 
(Mohammad Yasin Be h) 

Reg istrat'(Ad m. 

No: ,It24)L Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Manzoor Ahmad Lone, Advocate 

for information and necessary action. 

\ 
j__) •_ \ 

Registr?Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bai' CounJi under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:    Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanjeev Kurnar 
SIO Herjender Kumar 
RIO Viii. Alawal Chack, Miran Sahib, Tehsii R.S. Pura, Distt. Jammu 

vide notification No.  I 4 dated )-o-2o for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- 
. CA' --' 

\ ------ / 
(Mohammad Yasin Bigh) 

Registrr (Adm.) 

No: Dated:
O 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication iii th€ next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jarnmu/Srinagar for 

information and also keeping record of the same. 
7. fIr. Sanjeev Kumar, Advocate 

for information and necessary action.
\ 

RegistraI(dm 



1)- 

(Mohammad Yasin B igh) 
Registir (Adm,2 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIF!CATION  

No:Y/iflated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Stanzin Yangdol 
DIO Clihering Samphel 
RIO 24 Village Achanathang, P.OITehsil Khalri, Bus Stand Distt. Leh 

vide notification No.  6 c+  dated  I )_-O ? -12for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:Y 0 // Dated:  V( 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar AssociationS, Leh. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the dfficial 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Stanzin Yangdol, Advocate 

...for information and necessary action. 

- \__—ç-1 
Registrar (Ad 



(MohammaUYasin Bei 
Registrar(Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:3o'i Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Snober Azad 
D/O Nisar Ahmad Azad 
RIO Kakasathoo Jamalatta, Tehsil South, Distt. Srinagar 
A/P Peer Bagh Milatabad, Srinagar 

vide notification No./-  dated 1) fora period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must  he 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  

Copy forwarded'to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. S.iober Azad, Advocate 

for information and necessary action. 



(Mohammai Yasin Beigh) 
Registrar(Adm. 

No:4t/_S)/l22i)LP  Dated:  

HiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:O22i)P-4Dated:  ,)-o2_  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Maqsood Ahmad Mir 
SIO Mohammad Yousuf Mir 
RIO Mir Mohalla, Bundzoo, Puiwaina 

vide notification No. 1 3 dated ) 4--ol,  '-2i/ q  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the, official 

website. 
6. Incharge Chief Librarian, High Court VVing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Maqsood Ahniad Mir, Advocate 

for information and necessary action. 

Registrai(Adm. 



Registrar (Adm. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ishfaq Rashid Dar 
Sf0 Abdul Rashid Par 
RIO Huinharna, Billal Mohalla, New Airport Road, Budgam 

vide notification No.  J 'f  dated ) 09 q  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beih) 
Registrar 

No:t3)P4,hf  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ishfaq Rashid Par, Advocate 

...for information and necessary action. 



(Mohammad Yasin Bejh) 
Registrar(Adm.) 

No:  Dated:  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

j- Dated:  i / o) r )  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Manzoor Ahmad Wani 
SIO Gh Mohi ud Din Wani 
RIO Kukroosa, Handwara, Tehsil Villagam, Distt. Kupwara 

vide notification No. dated for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Assocation, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Manzoor Ahrnad Wani, Advocate 

for information and necessary action. 

No: 



(Mohammad Yasin Bigh) 
Registrar(Adm 

No: 40 Dated:  
3 

4 

Registrar (Adm 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:oo Dated: '/ D3)2o2)  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Manhor Singli 
SIO Chamail Singh 
RIO Swan, 1he. Kotranka Bakori (Budhail), Rajouri 
A/P Rathana Morh, R.S. Pura, Jam mu 

vide notification No. dated  / -? ' '-)-b!  for a period of one year has 

been extended till 31.032022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Manhor Singh, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:.9y /,2<Dated:  ))t:'1,)2o)—)  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Naziya Liyaqat 
DIO Syed Liyaqat 
RIO Chount Wailwar, Syed MohaHa Tehsil Lar, Distt. Ganderbal 
AIP.Police Housing Colony Qamar Wan, Srinagar 

vide notification No.  I I  dated o- ô 1- L, 21)  for a period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar Adm. 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Naziya Liyaqat, Advocate 

for information and necessary action. 

Registr 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:2 /P2Dated:  I//24O_)  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Naman Sun 
SIO Pankaj Sun 
RIO 7-C, Shastni Nagar, Jainmu 

vide notification No. dated " ? -).. / 3 for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Begh) 
Registrar(Adm.L 

No:  oo1 .-)P-)LP  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of lntha, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Naman Sun, Advocate 

for information and necessary action. 

c-.  
Registrar (Adm 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Ciun"H under Scctioo 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No Dated:  
I I 

Provisional admission granted urder Advocates Act, 1961 in favoUr of 

Mr. Mir Ishfaq Hussain 
SIO Mir Mohd Akram 
RIO Tapper, Waripora, Wani Mohalla, Tehsij Pattan, Distt. Baramulla 

vide notification No. dated )C) for a period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beugh) 
Registrr (Adn) 

No:  Dated:
)  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mir Ishfaq Hussain, Advocate 

for information and necessary action. 

Registrar (Ad 



,-,- 
(Mohammad Yasin Bel 

Registrar(Adm. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:2())VDated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Eijaz Ahinad Malik, 
SIO Haron Rashid Malik, 
RIO Boh, D.H.Pora, Kulgarn 

vide notification No.  2!- dated  / y-c c-).)9  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar AssociatiorT, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for up!oading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Eijaz Ahinad Malik. Advocate 

for information and necessary action. 

f N 
Registrar (Adm 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:21y o)4 Dated:  I ) o2)72.)  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mukhtar Hussain Shah 
SIO Maqsood Hussain Shah 
RIO Village Gursai, Tehsil Mendhar, Distt. Poonch 

vide notification No.  -J (] dated '-o &r- 19  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Be 
Registrar(Adm. 

No:  5o Dated: 
/ o/o_  

Copy forwarded to the: - 

1. Principal District arid Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mukhtar Hussain Shah, Advocate 

for information and necessary action. 

. 
\\ ç 

Registrar (Adm.) 

) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:24t1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Anwar 
S/O Naik Mohd 
R/O Khoriwali, Tehsil Darhal, Distt. Rajouri 

vide notification No. dated IL')--) )-)1  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

,. -< 
(Mohammad Yasin Beigh) 

Registrar &Adm. 

No: 2_/u24)LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Anwar, Advocate 

for information and necessary action. 



(Mohammad Yasin Be h) 
Reg istrarN(Ad m. 

No: p-)p Dated: I / O  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:3 )/o4 )  
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Arsh Vt,rdhak Katoch 
SIO Rakesh Singli 
RIO H.No.28, Sec-B-I, Lane No.1, Laxmi Purain, Chinore, Bantalab, 
.Ja mmii 

vide notification No. dated  2 -))-o)9for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CR). 

The renewal I extension of provisional licence/enrollment must he 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Arsh Vardhak Katoch, Advocate 

...for information and necessary action 

Registr (Adm. 



No:9i 

(Mohammad Yasin Be 
Registrar dm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

ated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Faiqali Nazki 
9/0 Javaid Akhtar Nazki 
RIO 17-Hill View Colony (East), Sector 1st, Old Airport Road, Rangreth, 
Budga m 

vide notification No. 
 ' 13 dated  1-1 - 241for  a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Budgam. 
5. CPC e-Courts High. Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Faiqah Nazki, Advocate 

....for information and necessary action. 



(Mohammad Yasin Bei 
Registrar ( dm.) 

No: /f2-4)Lf  Dated:  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated:  No: c)q, 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Raies Shafi Wani 
Sf0 Moharnad Shafi Wani 
RIO Namblabal, Pampore, Putwaina 

vide notification No.  Cl 0 dated 2.2.-/ )-2e/q  for a period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High. Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Raies Shafi Wani, Advocate 

for information and necessary action. .. 
,_p 
—ic- tjJ 

Registrar Admj L 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No cO. . Bated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr Mehraj Mohi ud Din Ganai 
SIO Chularn Mouhi ud Din Gauiai 
RIO Suchin Banit, Thesil beerwah, Distt. Budgam 

vide notification No.  T- 12 dated for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beiclh) 
Registrar (Ppm 

No: P,io Dated:
l  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mehraj Mohi ud Diii Ganai, Advocate 

..for information and necessary action. 

Registrar (Adm. 



(Moham mad Yasin Bpigh) 
Registr (Adm, 

 Dated: 1 /o ,  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shahid All Nengroo 
SIO Mi Mohd Nengroo 
RIO Jafferpora Gangoo Pulwama 

vide notification No. dated  12 1 -2o j  for a period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the ClD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shahid All Nengroo, Advocate 

for information and necessary action. 

1c1J 

Registr (Adm. 

No: 



p—I- 
(Mohammad Yasin Beig 

Registrar (Am.) 

[UGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:2,)p2pated: 1  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Meliboob Illahi 
SIO Mohd Riaz Malik 
RIO Chowkian Neeli, R/O and P/O, Tehsil Darhal, Distt. Rajouri 

vide notification No. dated  ft O—)for  a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- 

No: R2-V-3J f2  )LP  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mebboob IHahi, Advocate 

...for information and necessary action. 



(Moham mad Yasin Bigh) 
Reg istrar(Adm 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bai Council un.der Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:2o)4 Dated: / /  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zahid IqbaJ Ahmad Lone 
S/O Gh Ali.nad Lone 
RIO Village Wanpora, Tehsil Gurez, Distt. Bandipora 

vide notification No.  1 Lj  dated c3 -D °?  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: P Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

webs ite. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zahid Iqbal Ahmad Lone, Advocate 

for information and necessary action. 

Regis,trar (Ad 



HIGH.COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:2 o)1 ted:  li7/O/2-O2) 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pranav Jam 
SIO Sanjeev Jam 
RIO 95-i/A, East Extension, Trikuta Nagar, Jammu 

vide notification No. dated -)o - ol  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohamma 
Reg istr  

as in 
(Ad 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association,Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Pranav Jaiti, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No 1//f4n_  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jahangir Ahmad 
SIO Mushtaq Ahmad Bajard 
RIO Hariganimon, Kangan, Taikabal, Ganderbal 

vide notification No.  R4 R-   dated for a period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Moham mad Yasin Bei. h) 
Registrar (dm.) 

No: O - . 'Dated:  !/ 3  ( 1)_)  
Copy forwarded to e: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jahangir Ahmad, Advocate 

for information and necessary action. 

Registrar (Ad 



Registrar (Adm.) 

HIGH COURT OF JAMMU AIND KASHMIR AT JAMMU 
(Exercising powers of Bar Council tiiider Section 53 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No://)(5  Dated: ' / 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shahuani MaliZoor 
D/() Manzoor Ahmad Marazie 
RIO Maidan Colony, Shairan Mohalla, Kreeri, Distt. Bar amiilla 

vide notification No. dated 1C) for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the dateof expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh 
Registra(Adm.) d 

No: 
(/

/
if  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Shabnam Manzoor, Advocate 

for information and necessary action. 



UJGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:// Dated:  ( ) )j  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Uzina Yaqoob 
D/() Moham mad Yaqoob Bhat 
Rio Nawab Bazaar, Shoragari Mohalla, Tehsil Khas, Distt. Srinagar 

vide notification No. dated  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

(MohammadYasin Beigh 
Registrar (dm.). 

No: (j c2( 
 Dated  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Uziia Yaqoob, Advocate 

for information and necessary action. 

.2) 

i) \ 

Registrar (Adm.) 



(Mohammád Yasin Beigh 
Registrar (Pdm.) 

Dated: 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar tounciI under Sctioh 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:Cc/ Datedc 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shahbaz Manzoor 
S/() Manzoor Ahmed 
Rio U.No.38, Waza Bagh, 1-lyderpora, Sriiiagar 

vide notification No.  ; 3 dated - )e\  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2, Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Association, Srinagar 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Shalibaz Manzoor, Advocate 

for information and necessary action. 



(Mohammadasin Beigh) 
Registrar (Adm.) 

Dated:  3/ / 2Y/ 

hIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:3 ) 1J  Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abrar Ut Flaq Fazili 
Sf0 Faiz UI Haq Fazili 
l/0 New Colony Noorbagh, near Rahim Complex, Srinagar 

vide notification No.  g,ç dated I o- )_ \1  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the ClD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: / I 5 I  
Copy forwarded to the: - 

1. Principal District arid Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Abrar UI I-Iaq Fazili, Advocate 

..for information and necessary action. 



, 

(Mohammad Yasin Beigh 
Registra(Adm.) 

No:  Dated: 

( 

HIGH COURT OF JAMMU AND KASHM1R AT JAMMU 
(Exercising powers of B.r Council titidur Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: ( //Dated:  

Provisional admission granted under Advocates Act, 1961 in fa'siour of 

Mr. Abdul Rouf War 
SIO Abdul Gaul War 
Rio Vodhpora, Dar Mohalla, Tehsil Handwara, Distt. Kupwara 

vide notification No. ? dated  I g t•)_fl  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional Iicencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Abdul Rouf War, Advocate 

for information and necessary action. 

Registrar (Adm. 

kv 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of liar Council under Section 8 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:I Dated: 2'  
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zeeshan Eilahi 
5/0 habib tJllah Tantray 
R/() 1)ar Ganie Gutid, Tral, Puiwaina 

vide notification No. ) f dated 21 c>1 9 for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the .concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

r 

(Mohammad Yasin Beigh 
Registrar Adm.) 

No:  Dated 
) )  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of lndia New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Zeeshan Eilahi, Advocate 

for information and necessary action. 

Registrar (Adm. 



I 

(Mohammad Yasin1Beigh) 
Registrar (A 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ea Council under Section 58 of Ilie Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:' )
'? , ) 1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. l3ilqees Jan 
1)10 Late Gulam Mohi lid Din Wani 
Rio Akad New Colony, Tehsil Mattan and Distt.Anantnag 

vide notification No. I dated 2)-i'}  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: /'/ ( Dated:' 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&KJammu for uploading on the official 

webs i te. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. l3ilqees .Jan, Advocate 

for information and necessary action. 

Registrar Adm.) 

. 1i
\ 



No: 

(Mohamrnad Yasin Beigh) 
Registrar (Adrfi.) 

•2 ) i 

I-UGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Rar Council tinder Section 58 of (lie Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated: ( 

  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Asifa Malik 
l)/() Majid ntissain 
Rio Village 13adhori, Bari-I3rahmana, Sam ha 
A/P Channi Rama Malik Market, .Jamniii 

vide notification No. dated -•-)-V for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from-the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1 - Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Pess, Jarimu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Asifa Malik, Advocate 

for information and necessary action. 

Registrar( dr.) 



Mohammad Yasin 
Registrar (Ad 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sectioji 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: Dated: 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. \7arsha Sohul 
1)10 Kirpal Singli Sohil 
Rio i/36, Lane No.1, I3asant Nagar, Janipur, Jammii 

vide notification No.  I ( S dated to-c? for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 
I //2' Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, N.ew Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Varsha Soliil, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR ATJAMMU 
(Exercising powers of Bar Council under Section 58 of (Jie Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:'*/  Dated:  

  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Zeza Majid 
1)/() Abdul Majid Mir 
Rio Bagh-E-Mehtab, habib Colony, Sector-C, Tehsil Khas, Distt. Srinagar 

vide notification No. 1 dated (C )-c')_c  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verifiGation of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(MohammadYasin Beigh) 
Registrar (Adm.) 

 Dated: '3/ )) 2/  

Copy forwarded to the: - 

1. Principal District and Sessions Jvdge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Zeza Majid, Advocate 

for information and necessary action. 

Registrar (Ad 

No: 



I 

(Mohammad Yasin Beigh 
Registrar (Adn 

2.3/ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section S of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

 Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

IVIr. Varun Kumar 
S/O I)a rs Ii an K nina r 
RIo 110 use No.520, Jan i pu r C0l() flY, near Ra iii Led a G FO 1111(1 J a 111111 El 

vide notification No.  1 1 ( dated - .. ) .n).  (  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: i // i/ I I'  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Varun Kumar, Advocate 

for information and necessary action. 

No: - 2 

Reg istra t(d m. 



r g 

(Moham mad Yasin Beigh) 
Registrar (Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council UI1(JeI' Secitoji S of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 
?r) 

Dated:  1 

Provisional admission granted under Advocates Act, 1961 in favour of 

I\'Ir. \71sha1 Singh Dogra 
S/O Pnran Singh Dogra 
RIO Khonr Jattan, Pallanwala, Tehsil Khonr, I)istt. ,Jamni U 

A/P I-l.No.1 65-13, Lane No.8, Greater Jamniu Colony near Knnjwani Bye- 
Pass, Jammu 

vide notification No. 6 c dated  / )n 2ofor a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: ti I Y q (2/  

 Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar CoUncil of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. J'vlr. Vishal Singh Dogra, Advocate 

for information and necessary action. 

Registrar (Ad m. 



___(/._ 

(Mohammad Yasin1BeIgh) 
Registrr (Ad 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Farid Alirned Khaii 
SIO Mohd Shabeei' Khaii 
RIO Thera Topa,, Tehsil Mendhar, Distt. Poonch 

vide notification No.  '.-J dated  oE, .( t/.2(Jc/-for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:-3  

No: ' i'1/i17 
Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Farid Ahmed Khan, Advocate 

for information and necessary action. 

Regist 

j I 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 2 / Dated: 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sahib Thakur 
5/0 Raj Singh, 
Rio \'Vazjr House Kalika Nagar, Kutidrarian, Katra, Reasi. 

vide notification No.  11 dated for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of  provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

h (i 

-j. 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 5/ip Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Sahib Thakur, Advocate 

....for information and necessary action. 

Registrar (Adm.) 

C, 



(1 

Dated: No: ( 

(2 

/ C 

/ 

I-UGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of I3ar Council nuder Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF' PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: Dated: 
9i/ <  

   

Provisional admission granted under Advocates Act, 1961 in favour of 

[\'Ir. I'Vtu(lasir AJi Yatoo 
SIO All J\'loharnniad Yatoo 
RIO Bandzoo, i-\ ram pora, Tehsil & Distt. Pu Iwama 

vide notification No. dated  1 ? (' )/ for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Ic 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Vii'. I1uclasir Au Yatoo, Advocate 

for information and necessary action. 

Registrar (Adrn.). 



(Mohammad Yasin Beigh) 
Registrar (Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising I)overS of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:./.'t/  Dated: .  

Provisional admission granted under Advocates Act, 1961 in favour of 

i\'Ir. Sidhant Maini 
S/() Ashok Kumar Maini 
Rio \'illahgc 1-lan if t)reSellt  Surankote, Poonch 

vide notification No. k(: dated )T -M  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammuf Srinagar for 

information and also keeping record of the same. 
7. Mr. Sidha nt iVJ a iiii, Advocate 

for information and necessary action. 

Registrar (Adm.) 



(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  Dated: / .) :.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising j)owels of Bar Council under Seclioti 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No; 2  Dated: c/ (7's) I /  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Slianuni Gupta 
SI() San jesh Gupta, 
Rio I-I .No.i 47, Raghii-NatliPora, Jamm ii 

vide notification No. J '/1 dated )/(/ for a period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an  Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. iVIr. Shanuni Gupta, Advocate 

for information and necessary action. 

Registrar (Adm.) 



r/',  , 

(Mohammad Yasin Beigh) 
Registrar (Adm. 

o 3/ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 oU the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Dated: '(j':/ J1  

Provisional admission granted under Advocates Act, 1961 in favour of 

.1VIs. Satya Otiar 
D/() Aixini lcahir Bhai 
1/() Vlasjid Shareet I3onpora, I'(nlla r, Anantnag 

vide notification No. dated -))fora period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High .Court Wing Jammu/ Srinagr for 

information and also keeping record of the same. 
7. Ms. Satya Omar, Advocate 

for information and necessary action. 

Registrar (Adm) 



,.- . 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

// - ti .  

HRU COURT OF iAMMtJ AND KASHMIR AT JAMMU 
Exercising powers of Bir (ciJ tinder ec!inn 8 of the A(Ivocatcs Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

/) J I '' 
'N ' - 

/ - 

 

 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. A as lila Mary a in I a a n 
1)/0 Abdt,l Rashid Mir 
Rio Itavihama Bungani, Tehsil & 1)istt.Kupwara 

vide notification No-I 1  1 dated k for a period of one year has 

been extended till 3t03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of orovisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 
P( ' / 1JT 1 Dated: 

/ J 
Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kupwara 
2. Secroary, Bar Council of India, New Delhi. 
3. Manager, Governmeni Press, Jammu for publication in the next ssue of 

Government Gazette. 
4 President. District Bar Association, Kupwara 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Aashia Mars am Jan, Advocate 

for information and necessary action, 

r, 

Registrar (Adrn.) 
01 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising 1)owels of Bar (winci tinder Seciou 8 of' the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No 
/ /

i/fj Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Syed Kow'sara Jan 
D/O Gb Mohd Shah 
Rio Monghania, Tehsil & I)istt. Puiwania 

vide notification No.  '( dated h-cTh t1  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must he 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Ad.) 

I) 2/ 

2  

/ 

No: Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Syed Kowsara Jan, Advocate 

for information and necessary action. 

r J' 

Registrar (Adm.) 

7 



/ 

(Mohammad Yasin Beigh) 
Registrar (Adm. ' 

I-I I C H Co U RT OF J A MM U A NI) K AS FL MI R AT JAMMU 
Exercising powers of Uar Council under Section 8 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No 1 Dated: .2 

Provisional admission granted under Advocates Act, 1961 in favour of 

Vii. A.niij Viahajati 
SIO Raj Kumar (upta 
Rio ii.No.24 1, Govindpu ra, Jammu Cantt., District, Jaminu 

vide notification No. dated O1 ) .c'for  a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 
iit7)(/t

Dated: ç21 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Anuj Mahajan , Advocate 

for information and necessary action. 

j - 

Registrar (Adm.)ç 



(Mohammad Yasin Bih) 
Registrar (Adm.) 

fl-. 

2 7)  

UIGH COURT OF JAMMU ANI) KASI-IIVHR AT JAMMU 
Exercising powers ol Bar (u'iwiI nitdcr tU) 8 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

.2//(  Dated:/ 7>)  

Provisional admission granted under Advocates Act, 1961 in favour of 

iVIr. v1ohd Asif \Vaiii 
I() Ab Samad Wani 

RIO Sheerbugh, Wani Mohalla, r1eI1sil  Pattan Distt. liaramutla 

vide notification No. )...( dated Iq.1).H1  fora period of one year has 

beer) extended till 31.03.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 

No: !/ t//(/.' Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. !\'lr. Moth Asif \'Vani, Advocate 

...for information and necessary action. 

Registrar (Ad 



FILCH COURT OF' JAMMU AND KASI-IMIR AT JAMMU 
Fxercising powers of 13ir ( (unciI tinder tciu'i 8 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:IV / .J)!/ Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

IVir. Shabii Ahniad Bhat 
SI() l'ajaI) l3liat 
Rio C und Cult Sheikli, Tchsil G urez, Distt. Bandipora 

vide notification No. dated ) - 9'c'Y1  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- 
(Mohammad Yasin Beigh) 

Registrar (Am.) 

No:  Dated: p73/ /ci 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora 
5. CRC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Sliabir Ahinad Bhat, Advocate 

for information and necessary action. 

Registrar A 



(Mohammad Yasin Beigh 
Registr (Adm.) 

No:   Dated:  

I-UGH COLIRT OF JAMMtJ ANt) KASHMIR AT JAMMU 
(Exercising powers of Bar Cowici! under ecion 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:3 Dated:  ;/  ) J/  

Provisional admission granted under Advocates Act, 1961 in favour of 

f'vlr. Suhail \'Vani 
5/0 J\lohaniniad \'Vani 
l'/() Bazar-E-Bataivaloo Tesil Khas, 1)istt. Srintgar 

vide notification No. 1- dated 1 tN  for a period of one year has 

been extended till 31.O32O22 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must  be 

souqht before the date of expiry unless the absolute/final enrollment as  

au Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2 Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Suhail Wani, Advocate 

for information and necessary action. 

Registrr (Adm.) 



(Mohammad Yasin Beigi) 
Registr (Adm.) 

HI(;H COURT OF JAMMU ANt) KASHMIR AT JAMMU 
Exercising powers of Bar Council 111111cr Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:.1T1 r3/ Jf/f Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

\Js. (,azia Aijaz I(ashaiii 
1)10 i-\ijaz liussain Kashani 
RIO 142, Lane No.3, Gtilhcrg Colony, ilyderpora, Srinagar 

vide notification No. dated t.. )o1)  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: y//e Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager. Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Gazia Aijaz Kashani, Advocate 

for information and necessary action. 

Registrar (Adm. 

I 



Mohammad Yasin Beiçh) 
Registrar (dm.) 

S 

HIGH COURT OF JAMMU AND KASUMIR AT JAMMU 
(Exercising powers ot Bar Couiicfl tinder Section 53 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:.f/;./ Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akshay IIiitiiar 
SIO Arun Kuniar 
Rio Opp. Shitla Bus 5101), Klianpiir, INagarota, Jani,nu 

vide notification No.  ') dated  )) \ . for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before tne date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: /  Dated: 

Copy forwarded to the: - 

Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Akshay Kuinar, Advocate 

for information and necessary action. 

Registr (Adrn.) 



(MohamñiadYasin Beigh 
Registrar (dm.) 

2)j YVç 

HIGH COURT OF JAMMU AN!) KASHMIR AT JAMMU 
(Exercising powers of Bar (nuntii under CCl!t)JI 58 of the A(IVOCatCS Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: Dated: (./
/

I  

Provisional admission granted under Advocates Act, 1961 in favour of 

PYIr. Rafee Sidiq 
SIO 1\'1ohaiunad Sidiq Mir 
IL/O k.aka Sathu, Jamlatha, Srivagar 

vide notification No.  Y -'I dated — tlfora period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: '1 ' Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 

CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 

7. Mr. Rafee Sidiq, Advocate 
for information and necessary action. 



UiGH COUIT OF IJAMMU A}'!) KASHMJR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

No: ) ! t, 

NOTIFICATION  

Dated: /c3)  

  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tajamul islam Tech 
S/O (Th Nahi Tech 
R/O Viddy, Srigufawar, Al-Aman Colony, Anantnag 

vide notification No.  3 G dated 21 -ce - ) Y1  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewa' / extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

- 
(Mohammad Yasin Beigh) 

Registra(Adm.) 

3/ H' \ No:   Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. 1VIr. Tajamul Islam Teehi, Advocate 

for information and necessary action. 

- 

Regislçar (Adm.) 

\ i) 



I 

Registrr (Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bai' Couiicil under Secljon 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 
)

I/f  Dated: ) 
b 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sliahid i(lbai Tech 
5/0 GhL,Iani Nahi Teeli 
R/O \7idcly Payecti, Tehsil Srigufwa ra, Distt. Ariantnag 

vide notification No.  6t 2.... dated )...c o'7 2—c/Cl  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

s,, 

(Moharninad Yasin Beigh) 
Registrai(Adrn.) 

No:  fco 7/P  Dated: /J '1  
Copy forwarded to the: - 

1 Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Jncharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Shahid Iqbal Teeli, Advocate 

for information and necessary action. 



No: t)( / 7 L( 
I' n ' Dated: 

Mohammad Yasin Beiah 
Reg istrar(Adm. 

/ -J .- /- ' 

HIGJJ COURT OF JAMMU AND KASHMIR AT JAMMU 
(Excrcising posvcrs of Bar Council iiiulcr 'ccljou 58 of (tic Advocatcs Ad, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICAT!ON  

Dated:  
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

I\lr. I\iasliood i\hnad V'Vani 
SI() Shanisudin Wani 
R/( ) ('ha ndian Pajan, 'Fehsil Dcvsar, Dis(t. Kulgani 

vide notification No. /1 dated . o/--)o  for a period of one year has 

been extended till 3'L03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verific?tion of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to tile: - 

1 Principal District and Sessions Judge, Kulgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam 
5. CPC c-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mashood Ah ni ad Wan i, Advocate 

for information and necessary action. 

Registrar(Adm. 

I 



1T J kMF'ftJ AO KASth\'IIR AT JAII\'IMU 
(: no vcrs of un tnUiC 'ccon of I he Advocates Act, 1961) 

* 4' 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

fl"' T 9 r ; r 
U -• M 

No. 7 
,/..) / Dated: >' ) tO) 2 

Pro'ñsional admission granted under Advocates Act, 1961 in favour of 

l\is. Nasir Alimari Khadim 
1)/0 Abdi Rehnian Khadim 
U.I() '\.ish in iqa m, Peer Mohal1i1  Tehsi Pa ha igam, i\aantnag 

vide notification No.  O Y dated t 'n for a period of one year has 

been extended tiM 31.031022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the GiL, 

The renewa! I extension of provsionai cence/enro!Irnent must be 

sought before the date of expry unoss the  absolute/fina' enrollment as 

an Advocate is ordered there before. 

2 ; 

(Mohammad Yasin Bejgh) 
Reg istrar \(Adm .)y 

No: 
/') )IJf/ Dated:  

\)\/ 

Copy forwarded to the; - 

1. Pbncipai District and Sessions Judge, Anentnag 
2. Secretary. Bar Council of India, New Delhi 
3. Macaaer. Government Press. Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K .Ja mrnu fbr uploading on the official 

website. 
6. Incharge Chief Librarian, Hign Court Wing Jamrnu/ Srinagar for 

information anc: also keeping record of the same. 
7. M. asl Ah:,2 ndim. Advocate 

 inferma2on and necessary action. 

Registrar (A 



7. 
(MohammadYasin Beih 

Req istrar Adm.4c 

- 

) 

ft 1' (7 't 

No: ,/1? (( (7  I' 2 
/ 

(. Dated: 

HIGH COURT OF JAMMU AND KASHFVHR AT JAMMU 
(Exercising jmwers o : nndt 3 ot the Advocates Act, 1961) 

*.* * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICAT!ON  

/ / 

Provisional admission granted under Advocates Act, 1961 in favour of 

f\'Js. L ziia Rashid 
D/() A1)(IHl Rashid I)F 

l./() J<ander 1VLisjid 1-labba kadal, Karfali Mohaih, Srinagar 

vide notification No. I dated l c1 -- '. Hfor  a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned Uni\/ersity and verification of 

his/her character and antecedents from the GIlD. 

The renewal I extension of provisionai licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: -, 

1. Principal District and Sessions Judge, Srinagar 
2. 3ecetary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazotte. 
4. President, J&k High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharcje Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Ms. zma Rashid, Advocate 

..for information and necessary action. 

RegistràrfAdi.) 



No: 

Registrar AAdm.) 

HIGU COURT OF JAM1U AND KASHMIR AT JAMMU 
(Ixercisiri. powers of uudc 'i:;c 5 of the Advocates Ad, 1961) 

* * * 

EXTENSiON 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

Provisional admission granted under Advocates Act, 1961 in favour of 

c\Is. 'I'chsecna i\khlar 
J)/() ii) Jaliini Ihat 

l/() Najdkhaj, Sonava ri FchsiI 1-lajin, )istt. Bailipora 

vide notification No. t dated )-\ for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the DID. 

The renewa / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Mohammad Yasin Beicih 
Registrar dm. 

No: i: 
/ 

i/ / Dated: 
// 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Bandipora 
2. Secretary, Bar Council of india, New Delhi. 
3. Manager, Government Press, Jammu for puh!ication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7 Ms. Tehseena 'khtar, Advocate 

for information and necessary action. 



(Mohammad Yasin Be 
Registrar Adm. 

97/ b  
/ 

No: Dated: 

Registrar (Ad 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powcrs of Bar (ounci under Section of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATWN 

No: Dated: 
//

1 /\x.) / 

Provisional admission granted under Advocates Act, 1961 in favour of 

r. Nasi r A hmad 1'eli, 
S/() (h. i\'1uh Lid Din Teii, 
I/() Shoorti h..Iiansahib, Budgani 

vide notification No. dated ).H  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enroUment as  

an Advocate is ordered there before.  

Copy forwarded to the: -. 

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgarn 
5. GPO eCourts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharqe Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Ntsr Ahwad Icli, Advocate 

for information and necessary action. 



1-uGH COt JRT OF JAMMLJ AND KASHMIR AT JAMMU 
Ixercising powers of Rar ( 'OUflC! tYtider S&'tio 5 cf the AdVOClteS Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOU FICATION  

No: '/ '// Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

f\'lr. iVlohd 1-lussalu Soil 
5/0 Gh Hussain Sofi 
RIO Rakh Shalina T'ingan, Mohalla Hussaini Colony, Tehsil 11.1<. Pora, 
l)istt. 13u(Igan1 

vide notification No. , C) dated --) for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 
P

/ 
( 1Ji1 Dated: 

(Mohammad Yasin eigh) 
Registrr (Ad) 

i// ;2) 

    

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

web site. 
6. lncharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
'7. Mr. Mohd 1ussain Sofi Advocate 

...for information and necessary action. 

Registrar'(Adm 



Reg istrar(Ad 

hIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
Exercising powers of Jur ;nn under of the Advocates Act, 1961) 

** * 

I EXTENSION 
[F_PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  Dated:  

   

Provisional admission granted under Advocates Act, 1961 in favoUr of 

I\i r. Fasaduq Suliail Shcikli 
S/() Ab Majeed Sheikh 
l/() Cheki Trahpoo, Aehabal, Tehsi! & Distt. Anaiitnag 

vide notification No. dated () for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

, t 

(Mohammad Yasin Beigh) 
Registra (Adm) 

No: ('7 Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3 Manager. Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
S CPC e.-Courts High Court of J&K Jammu for uploading on the official 

website. 
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 
information and also keeping record of the same. 

7. i\'Ir. Tasad uq Suha I Sheikh, Advocate 
for information and necessary action. 



_-1 
c )  

Registrar (Ad 

UIGH COURT OF JAMM U AI) KASHMLR AT JAMMU 
(Exercising !mwcrs of B undev -1o; 8 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:'f /'l)G1  Dated: .I)C 3/1 

Provisional admission granted under Advocates Act, 1961 in favour of 

j\!J. Shuhani IKa)OOr 
SI() Snuil kapoor 
RIo Kapoor Residence, Ward No. 4, Adarsh Colony, Udliampur. 

vide notification No.  dated -- o-- )Mfor a period of one year has 

  

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the Gift 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Admj) 

No: Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur 
5. CPC e-Courts High Court of J&K Jammu for uploading on theofficial 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Shuhani Kapoor, Advocate 

for information and necessary action. 



Registrar (Ad 

(Mohammad Yasin Bei 
Registr9(Adm. 

2 ]'J I  

HIGH COURT OF JAMMtJ AND KASHMIR AT JAMMU 
(Exercising povcrs of Ra (i un(Ic ciwi 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:2 7.J?JDated'  

Provisional admission granted under Advocates Act, 1961 in favour of 

VIr. Sohail j\hined Bhatti 
SI() Nisar Ahmed Bliatti 
R/O l)ch ii Ralyote, Manj akote, I)isft. Raj ouri 
A/P W.No.7, Khawaja Market, Rajouri 1 

vide notification No. dated  2 -  )1-) for a period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character arid antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 'Ji:) ((,2 Dated: 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Sohail Ahmcd Bhatli, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:3c' e Dated:  

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Puran Singh 
SIO Prem Singh 
RIO Marl Polytechnical College Road Marl Distt. Reasi 

vide notification No.  I 'f-  g  f-   dated  t -o3- ')o)efor a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

ç) .  
(Mohammad Yasin Begh) 

Registr (Adm. 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi 
5. OPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Puran Singh, Advocate 

for information and necessary action. 

Dated: 

(I) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercisii'g powers of Bar Council under Section 5 of the Advocates Act, 1961) 

E 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATiON  

No:1i/b1  Dated:  /'v r*1 

Provisional admission granted under Advocates Act, 1961 in favour of 

1\'lr. Farrukh 11ushtaq Sheikh 
Sf0 Mushtaq Ahrnad Sheikh 
Rio Mohal!a F'ardy near ;\4asjd Noor, Doda 

vide notification No. (Y dtcd ).t )(cfora  period of one year has 

been extended till 31.O32O22 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before.  

f (NA.  

(Mohammad Yasin eigh) 
Registrar (Adj4) 

No:  cc //,'  Dated:  

Copy forwarded to the: - 

1. Principal District, and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC c-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Vying Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Farm kh Mnshtaq Sheikh, Advocate 

for information and necessary action. 

Reg istrar(Adm.) 



V 

(Mohammad Yasn B-,gh) 
Registra(Adm. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of B C'wncil timler 5eiinn 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Not1 
( Dated:  

Provisional admission grant3d under Advocates Act, 1961 in favour of 

Ms. Sonaii 
DI() Kukicep t.aj Sharina 
Rio I)harani KhooP/O Uharota, Tehsil Bhalwal, I)istt. •Iarnmu 

vide notification No.  17c dated Ii -->.olô  fora period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: ''9 36// Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Soiiam, Advocate 

for information and necessary action. 

Registrar (Adm 

n 



FIJGH COiT OF JAMi\J AND KASITMIR AT JAMMU 
ENercisin ;'xer; of Bar ndcr ieo of the Advocates Act, 19(l 

* * * 

EXTENSION 
OF PROViSIONAL ENROLLMENT 

NOflFJCAT!ON  

No:  : j,. )o1  Dated:  }y  
/7  

Provisional admission granted under Advocates Act, 1961 in favour of 

c\'lr Sahii Pa rvci. J<ach oo 
S/i) Parvc( iluss in 1< ach ru 
1/() IKaash 1wa haoaan, Si inasw'ar, Srinagar 

vide notification No. H dated  c• iH  for a period of one year has 

been extended tifl 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I  extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Bqigh) 
Registra(Adm 

No: 1  riLi Dated: "  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Sñnagar 
2. Secretary, rar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC c-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr Snh i Prvc: achroo, Advocate 

...for information and necessary action. 



URH COUU O AMMU AND KASHMIR AT JAMMU 
(Fe.reising po ca's ;r Cijnrj1 'Section 8 of the Advocates Act, 1961) 

EXTENSION 

EL 
 OF E'ROVS1ONAL ENROLLMENT 

NOU FICAT!ON 

N 
1 ' ' ' 

/ 1/ 

Dated:  ' /  

Provisional admission granted under Advocates Act, 1961 in favour of 

rvlr \'lohd a1cc!n 
S/() i\'l oh d Fl ii sa in 
Rio lopa, Mendliar, Poonh 
A/P \Va rd No.2. Mohal!a k msa City Poonch 

vide notificadon No. dated  '1 •c 1  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character add antecedents from the OlD. 

The renewal  I extension of provisional licence/enroUrnent must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advoca:e is ordered there before.  

(Mohammad Yasin Beig 
Registrar (dm.) 

 Dated:  

Copy forwarded to the: - 

1. Princinal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Mananer, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch 
5 CPC C-0OU1S High Court of J&K Jammu for uploading on the official 

webs its 
5. Incharpe Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Advocate 

for information and necessary action. 

Reqistr.r (Ad 

1/ 



EXTENSION 
OF PROV1'iONAL ENROLLMENT 

T t) 
!F: )':- ( 

Lk) ASMH. AT JAMt\4U 
( e Aiicntes Act, 1961) 

* : 

0 1 A 

Prc'isiorC admission granted under Advocates Act, 1 961 in favour of 

Band n~ Ii)•[' 
1)/() 1.ajiedc cne 
Rio Bhcfle, '1'hsi! h kia. Dsif. Doda. 
A/P 1')t o.6(}, k)bok ourn. .Jarnnn 

vide notification No. dated \ , c for a period of one year has 

been extenden till 31.03.2022 suhect to the verification of his/her 

Certificates/LbS Degrees from the concerned University and verification of 

his/her charac and antecedents from he CID. 

The  ren-wa / exfension of prcvisiona lcence/enroHroent must be 

sought  befom  the date of expjJy uness the absolute/hnai  enroliment as 

an Advonate  ordersd there before.  

ohm mad Yasin Beiqh) 
eatrar(Adm.) J ') 

/ 

No: 

Copy o;arded to 

Dated: 

 

"I 

   

1. Phncipa Disthc and Sessions Judge, Bhaderwah. 
2. Secietaru. Bar Counc of India, New Delhi. 
3. Manage. Government Press, Jammu for puhlcatien in the next issue of 

Government Gazette. 
4. PresdeL District Bar Association. Doda 
5. CPC c-Courts High Court of J&K Jamrnu for uploading on the official 

web site 
6. lncnercje Chief Jbrarian. High Court w;rg Jammu/ Srinagar for 

infnrmaon eec: also keeping record of he same. 
7. j\k 'na Cur i, Acvocae 

.for HormeJon and necessary action. 

gstra\r (Adm. 
) v 



UIGFJ COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Jr (nci under Secflon 58 of the Advocates Act, 1%1) 

EXTENSION 
OF PROViSIONAL ENROLLMENT 

NOTIFICATION 

No:2  Dated: I 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

IV1r Sniiil Knniar 
S/() l3Iiishan I<uivar 
R/() \'Vard No.1, Sathari tiathal, Sunderbani, Rajouri 

vide notification No. i ( dated  i- cG-i for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- 
(Mohammad Yasin Beigh) 

Registra (Adm 

No: 1 Dated:  

Copy forwarded to the: 

1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr Sn nil Numar, Advocate 

for information and necessary action. 

Registar (Adm 

, 

) 



(Mohammad Yasin Begh) 
Registra (Adm 

Q j(:3/ ) 
Dated:  (/ /  No: 

/ 

HIGH COURT OF JAMMU AD KASHMIR AT JAMMU 
(Exerdsing powers oIai ouncd iudcr '.ction 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOT1FCAT!ON  

No:'   Dated:  
2) 

Provisional admission granted under Advocates Act, 1961 in favour of 

1\lr. Stanzin (hOStah 
S/() Nina INamgial 
Rio \onlang, Karsha, Tehsil Zanskr, J)istt. Kargi 

vide notification No. dated O.  .T)C for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OLD. 

The renewal / extension ofprovisional licence/enrolJmen must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

I Principal District and Sessions Judge, Kargil 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargii 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Sfanzin Chotak, Advocate 

for information and necessary action. 

Reg istra (Adm 

hv9 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No.3 // Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Amandeep Kour 
DIO Jiwan Singh 
R/O VilhDablehar, Telisil R.S. Pura, Distt. Jammu 

vide notification No.  c g dated  \ c -o\ -o')i for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- \ . 
(Mohammad Yasin Beigh) 

Registr r (Adm 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamrnu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Bar Association, Jammu. 
5. CPC. e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Arnandeèp t(our, Advocate 

for information and necessary action. 



'- , 

Regitrar (Adm 

11 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising J)OWCIS of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

IVIs Advaita Sharina 
D/O Arun Kumar Sharma 
RIO H.No.202, bcJiind Electric Station, Parade Road, Jammii 

vide notification No.  I c o dated ô - o -),i  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her .character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- 
(Mohammad Yasin Blgh) 

Registrr (Adrn. 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K, High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms Advaita Sharma, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No 3  , Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr Anian Sliarnia 
Sf0 Satpal Sharma 
RIO Village Hira Cliak, Block Marli, P.O 1-lalqua, Jaminu 

vide notification No.  ci9 dated -o-'io  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

\ —t 

(Mohammàd Yasin Beigh) 
Registrr (Adrrj.) 

No:   Dated:  

    

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K, High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr Aman Sharma, Advocate 

for information and necessary action. 

Registrar (Adi.). 

'J4 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sectioii 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: /H. 'Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Alok Singh Chib 
SIO Jasbir Singh Chib 
RIO 121, Lower Hathol Poni, P.S. Sunderbani, Rajouri 
A/P Raipur Dornana near NardaniMorh, Ban Talab, Jarninu 

vide notification No.  i'9 g dated o -o) )-o)-  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(Mohammad Yasin Beih 
Reg istrar(Adrn.) 

No: c8 -  Dated:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jarnrnu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Alok Singh Club, Advocate 

for information and necessary action. 

In 
Registr (Adm.) 

/ 



-t 

(Mohammad Yasin Begh) 
Reg istra m 

No:  Dated:  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated: //i 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Roubi Jievi 
D/O Sham Lal 
R/O Ward No.13, Tehsil Arnia, Distt. Jammu 

vide notification No.Th?0  dated -O9-)-l9   fora period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K, High Court Bar Association, Jammu. 
5. CFC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Roubi Devi, Advocate 

....for information and necessary action. 

)' \_____ 
Registrr (Adm, 



V 

No:- 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising iowers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mubashir Masood 
Sf0 Mohammad Yousuf 
RIO Namblabal, Pampore, Kashmir, Distt. Pulwama 

vide notification No.  O dated Oct O - ot, for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must he 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

. \ - \/ 

(Mohammad Yasin Beigh) 
Registra (Adm. 

No: 3 //tP  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, PuJwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mubashir Masood, Advocate 

for information and necessary action. 

2v 

Registra\(Adm. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr Wajid Javaid 
SiO Javid Ahmad Wani 
Rio Kaskoot, Tehsil Banihal, Distt. Ramban 

vide notification No. 4- dated 2 -11 -ô\9 for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

N 

-1 
(Mohammad Yasin Beigh) 

Registrar Adm.) 

No:  c9_ 3 I./c1?4Jt'P  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr Wajid Javaid, Advocate 

.....for information and necessary action. 

(A 

e) - I (. I i ) / 

Registrar (Adm. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  " j Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr Shahid Rashid Bhat 
S/O Abdul Rashid Bhat 
R/OAishmuqam, Mi.' Mohalla, Pahalgam, Anantnag 

vide notification No. S dated )D—'n —2e  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: c.-7c/?/ Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr Shahid Rashid Bhat, Advocate 

for information and necessary action. 

Registrar (Ad 

\ -- -;---_ (._ 

(Mohammad Yasin Bigh) 
Registra (Adm.) 

"., _) 



HIGH COURT OF JAMMIJ AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISiONAL ENROLLMENT 

NOTIFICATION  

No:3fcLLDated: //b3)9/  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr Prabliakar 
SIO Faquir Chand 
RIO Village Jandrore, Mohalla Chigli Garb, Tehsil Ram Nagar, Distt. 
Udhampur 

vide notification No.  Ic - dated  1bc\ --e1v  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

I 

(Mohammad Yasin eigh) 

   

No:  Dated: 

   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jarnmu/Srinagar for 

information and also keeping record of the same. 
7. Mr Prabhakar, Advocate 

for information and necessary action.
1 

In 

Reg istra (Ad m 



No: 5c f!/tt9 Dated: Y//12/  

(Mohammad Yasin Bei9h) 
Registrar dm.)) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:2 2/ Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr Dalvinder Ku mar 
SIO Bachiter Singh 
R/O Viii. Bhadrore, Tehsil & Distt. Jainmu-180002 

vide notification No.  (o? dated for a period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licencelenrollrnent must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr Dalvinder Ku mar, Advocate 

......for information and necessary action. 

Regis 



(Mohammad Yasin Bee h) 
Registrar dm.) 

No: 53/Q 6/i/tP  Dated: c/  ')  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: ! Dated: t/i  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr Tabassum Iqba1l 
S/O Mohd Iqbal 
RIO Manoo, Tchsil Gandoh, Distt. Doda 
A/P Green Valley Enclave, Lower Ghaziabad, Sunjwan, Jainmu 

vide notification No.  \ dated lO — )-O)  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

soucjht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr Tabassum Iqball, Advocate 

for information and necessary action. 

Registrr fAdm 



(Mohammad Yasin Beigh) 
Reg istra,Adm. 

No:  /( Dated:  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No.367/fDated: )/i 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Savneet Kour 
DIO Surrender Singh 
RIO NH-IA, Kanispora, BaramuHa 
A/P Greater Kailasli, L.No.55-B, Baramulla 

vide notification No. dated c1- for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jarnmu/ Srinagar for 

information and also keeping record of the same. 
7. Ms Savneet Kour, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Counci' under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No3( Dated:  

Provisional admission granted under Advocates Act, 1961 in favourof 

Ms Sonia Sasan 
D/O Gurbachan Singh 
RIO Ward No.17, Mohalla Jarnaly, Poonch City IH.No.285 near J&K 
Board, Poonch 

vide notification No.  , dated 1 -o6 for a period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Bqigh) 
Registrai(Adrn 

No:  t3(/P!/(/  Dated: cLI/ 0/9/J  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms Sofia Sasan, Advocate 

....for information and necessary action. 

Regis 



Ov 

(Mohammad Yasin Beigh) 
Regisar (Admj) 

No:  ;-6/i(/t/ 9  Dated : o/b3/01 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:3 Dated: 
 0t(/b /  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abiiash Magotra, 
S/O Ram Rattan, 
RIO Viii. Chak Rakwaian, Udhampur 
A/P LIG, 69, Phase-I Housing Colony, Udhampur. 

vide notification No.  ( 2-  dated  L -)H  for a period of one year has 

been extended till 31 .03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional IicenceIenrolIment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Abilash Magotra, Advocate 

for information and necessary action. 



1-11GB COURT OF JAI\i\IU NI) KASHMIR AT JAMMU 
(Exercising powers of Bar Council undcr Sectinji S of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: Dated:  HIJ /2I  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Ann Kuniari 
1)10 Rain Paul 
Rio Ward No.4, House No.96, R.S. Pura, ,Jarnrnu 

vide notification No.  I i dated  )1 L  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before. 

(Mohammad Yasin Beig ) 
Registrar (dm.) 

No: 
i ),/ I /.!/L /) 

Dated: 

Copy forwarded to the: - 

I Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e.-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms Ann Kuinari, Advocate 

for information and necessary action. 

Registrar (Adm. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: //t Dated: cf/ O)2eo2f 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Deep Dater Singli Kuizem 
SIO Amarjit Singh 
RfOVillage Thickerian Tehsil R. S. Pura, Distt. Jammu 

vide notification No. S L  dated —--i for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the. CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Moham mad Yasin Bigh) 
Registr r (Adrn ''4 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading, on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Deep Dater Singh Kuizem, Advocate 

for information and necessary action. 

Registrar (Ad 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

L 

NOTIFICATION 

No:' Dated:  

 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nighat Nazir 
D/O Nazir Ahmad Malik 
RIO yaseen Colony Kanispora, Yaseen Colony, Baramulla 

vide notification No.  1 ' datedO -2oo  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

'-7 .  
(Mohammad Yasin Bgh) 

Registr (Adm 

No:  t33 o//i9  Dated:M/0 / /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Nighat Nazir, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No__//5Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neelofar Jan 
DIO Gh Mohd Pala 
RIO Hardu Madam, Telisil Tangmarg, Distt. Baramulla 

vide notification No. dated U — b - t9  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licenceIenrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

—t —L çr) 
\ - k 

(Mohamma1Yasin B& h) 
Registrar 

No:  Dated: /Ai  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Neelofar Jaii, Advocate 

......for information and necessary action. 

,-. 

Registrr (Adm. 



Registrar ( dm.) 

Dated: 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 8t Dated: f/o3) i 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Pooja Gupta 
DIO Raman Gupta 
RIO H.No.803, LNo.12, Shakti Nagar, Janimu 

vide notification No.  \ ? dated lo-o'&  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

- (Mohammad Yasin Beigh) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press. Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K, High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Pooja Gupta, Advocate 

.....for information and necessary action. 

-i 

Reg istraiAd m.) 



HiGH COURT OF JAMMU AND KASHMIR AT JAM MU 
(Exercising powers of Bar (ouncd nnde' SeCtiOn 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:' Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

IVis Osliin l3akshi 
D/O Bal Raj l3ahshi 
R/O \Vard No.3, house No.13, Adarsh (olon, LJdhmaptir 

vide notification No.  r S dated  iL L l) )  for a period of one year has 

been extended tiH 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

-, 1 '1' I .' 
No: L 

/ 1/ Dated: - ' // '/  

(Mohammad '(dsin Bjgh) 
Registrr (Adm 

) - 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager. Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian. High Court Wing Jamrnu/Srinagar for 

information and a!so keeping record of the same. 
7. Ms Oshin 1akshi, Advocate 

for information and necessary action. 

Registrar (Adn1.) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising poc'..; o5 ar (Munc1 ccIion 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:/  Dated:  

 

  

Provisional admission granted under Advocates Act, 1961 in favour of 

1\llr i-\.rjun Singh Salaria 
S/O Ramesh Chamfer 
Rio LI.No.297, \ikranIN:gar, Rehar (oony, •Janiinu 

vide notification No. I 1 dated (.( ( ):  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certiftcates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(MohammadYasin Begh) 
Registrakr\(Adm. 

(f .iO 7 

No: 
ni

Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu foc publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Janimu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr Arj tin Siugh Sahira, Advocate 

for information and necessary action. 

Regisirar (Adni) 



(Moham mad Ysin Be 
Registrar 

I-UGH COURT OF JAM MU ANt) KASHMIR AT JAMMU 
(Exercising powers of n' (u e:.il inffler eiion 58 of Ilie Advocates Act, 1961) 

* * 

H 

 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

  

   

NOTIFICATION  

•) c. 

No: Dated: 
Li/1 

') 
.. 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

¶\ir 13tirhan (nlzar 
Sb Ahrnad 
Rio iKandabal, Ralna\van, I ehsil Khanvar, I)istt. Snnagar 

vide notification No. 1 dated c{ c )cfOi  a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CIE). 

The renewal i extension of provisional licencelenrollment must he 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 2)IS ( p Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e.-CoLlrts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for 

information and also keeping record of the same. 
7. Mr Bn rh an Cii Iia r, Advocate 

for. information and necessary action. 

Registra(Adm. 

/ . 



(Mohammad )asin Begh) 
keg istra Adm.) 

HIGH COURT OF' JAMMU AND !<ASHMLR AT JAMMU 
(Excciig j)owers oF (mnicii to'&r Soo fS ot the Advocates Act, 1961) 

* 7': 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFCATWN 

No: / ''/'  Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Nadinia Ahbar 
1)/0 Mohd Akbar St)h 
Rio I3rar, Cli mar Colony, Ba ndipora 
A/P Police housing Colony, Qamarvari, Bcniina, Srnagar 

vide notification No. ( dated 11 Jri'7 for a period of one year has 

been extended till 31.O32O22 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: / Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC c-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court \Aiing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms Nadinia Akhar, Advocate 

for information and necessary action. 



(Moham mad '(asin Be 
Registra \(Adm.) 

No:  Dated: 
/ J ')e'i  

HiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
IYcrcising powers ol Bar (ou undcr :&'a ol the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOUFICATION  

No:.: 
I

Dated:  ' 

Provisional admission granted under Advocates Act, 1961 in favour of 

J\'lr JafIir Ahivad Khan 
S/O Vlohd Afsar Khan 
Rio Cheepora Lolab, Pattan IVI ohalla, Distt.Kupw'ara 

vide notification No.  I dated I I . r.ifor  a period of oneyear has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CD. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there  before.  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4, President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. IVIr .Jaffar Aliniad Khan, Advocate 

.for information and necessary action. 

Registra (Adm. 

" 



U I C H CO U RT 0 F J A M M U A N I) K A SUM JR AT J A MMU 
(Exercising powers of Iar ( cioci und:,r -n S of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTI FICATION 

 

 Dated:  

 

Provisional admission granted under Advocates Act, 1 961 in favour of 

I\'Ir 7 ickrajn Sharina 
SI() Rattan Sharma 
Rio H.I'o.536-A, Near Al rport Road Satwari, Narwal Pain, Jarnrnii 

vide notification No. ): dated  fora period ofoneyearhas 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment  must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beijh) 
Registra (Adm.)) 

:)/ :,L'i! / Dated: 
.9/cJ 

Copy forwarded to the:. - 

1. Principal District and Sessions Judge, Jamrnu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5, CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr Vickra m Sha rma, Advocate 

for information and necessary action. 

No: 

Registrar (Adm 

\/T 



(Mohammad '(asin Bejgh) 
Registra (Adm. 

HIGH COURT OF JAM MU AND KASHM1R AT JAMMU 
(Exercising powers of liar Council under Section 5 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTiFICATION  

No..Y2' Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

1\ir Asif Na\vaz Ball(lay 
Sf0 Mohd Rarnzan Randay 
Rio 13ag1a, Tchsil Bagla (Rhanath), Disft. Doda 

vide notification No.  I (. dated c I >  for a period of one year has 

been extended till 3t03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

./ 

No: 
./:/ii: 

Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda.. 
5. CPC c-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar lor 

information and also keeping record of The same. 
7. Mr Asif Nawaz Baiiday, Advocate 

for information and necessay action. 



(Mohammad Yasin B1eigh) 
Registrr (Adm 

'3 

F! I G H Co U RT OF JAM M U A N I) KA S JIM JR AT JA MM U 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROViSIONAL ENROLLMEIT 

NOTIFICATION  

No.  Dated: ' t
// t)2 

Provisional admission granted under Advocates Act, 1961 in favour of 

iVls Sonali Sharma 
1)/0 Tilak Raj Sharma 
Rio Viii. Pargwal, P.o Pargwai, P.S Khonr, I)istt. Jamnin 

vide notification No.  \(\ dated '))-\\ fora period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: )) (
 Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K, High Court Bar Association, Jammu. 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. IVIs Sonaii SI rnia, Advocate 

for information and necessary action. 

4 

Registrar (Adm.) 



(Mohammad Yasin Bpigh) 
Reg istraç(Adrn 

' 

No: ?( 

HIGH COURT OF JAMMU AND KASFIMIR AT JAMMU 
(Exercising powers of Bar Council un(ler Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated: / 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sahila Nisar 
[)IO INisar Ahmad Sangeen 
RIO Naseem a bad, Ka n ita r, Sri naga r 

vide notification No. C dated 4 ii  for a period of one year hs 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the Cl[). 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K, High Court harAssociation, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sahila Nisar, Advocate 

fo information and necessary action. 

Registrar (Adm 



I-HUH COURT OF JAMMU AN!) KASHMJR AT JAMMU 
(Exercising OWCFS of Bar Council under SectionS oF the Advocates Act, 1961> 

*** 

EXTENSION 
OF PROViSIONAL ENROLLMENT 

NOTIFICATION  

No:  71) (/
Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

\'Ir. I\'IOh(l Ashraf 
S/() Chulam lVlohd Pandil 
Rio (Jihoora Post Office Pinglana, I)istt. Puiwama 

vide notification No.  (\ dated - •) 
C)  for a period of one year has 

been extended till 3t03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

au Advocate is ordered there before.  

) ) 1 /  [) 
No: / 1 / 1/ ' Dated:  

(Mohammad Yasin Beigh) 
Registr4 (Adm) 

f 

  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. i'slr. 1\'Iohd Ash raf, Advocate 

for information and necessary action. 

Reistr (Adm. 



HIGH COURT OF VJAMMU ANI) KASHMIR AT JAMMU 
(Exercising powers of ti r Council under Seclion 58 of IlIC Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 
f)(/ (,1 (.2 

Dated: (./ 

V  

6 .1 

     

Provisional admission granted under Advocates Act, 1961 in favour of 

rvlr 1)eepak Ktiniar Khokhar 
SI() Madan Lal 
1/() \il1. Adlehar, Bishiiah, Jammii 

vide notification No.  \ ( c dated ).j  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh 
Reg istraç(Adm.) 

./ jJ  (.)/\
/  No: / Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jamrnu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr Deepa k 1K u ni a r K hokh a r, Advocate 

for information and necessary action. 

Registtir (Ad 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 
¶/ f Dated:  v/  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Arwa Naycem 
1)10 1\'Iian lNayecm LJilah Khan 
II() Fateh i<.adal, 1\'lalik Angan Srinagar 

vide notification No.  \ \ \ dated c\ )c  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Begh) 
Registrar(Adm.), 

No: 
/1/11 

Dated:////  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K,High Court bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 

7. Ms Arwa TNaveem, Advocate 
for information and necessary action. 



J-JIGJHJ COURT OF JAMMU AM) KASHMIR AT JAMMU 
(Exercising powers of Bar Council undei Sc'tioii 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated:  :/)  

Provisional admission granted under Advocates Act, 1961 in favour of 

iVIr I)hceraj Singli 
Sb Sampooran Singh 

lI() I1.No.19 Sector-IA, 1\'Iohalla Charakan/Thanger Chaiini 1-limmat, 
.Jainrnu 

vide notification No.  t 2 dated I t for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

(Moham mad Yasin Begh) 
Registrar (Adm\ 

No: // /t'i/H  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr Dhceraj Singh, Advocate 

for information and necessary action. 

Registrr(Ad 

1. - 

No: f 



HIGH COURT OF JAMMU ANI) KASHMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: ' 7	 Dated:  // I'/  

Provisional admission granted under Advocates Act, 1961 in favour of 

1\'ir (;aui•av frora 
SIO Tarsein Kiiniar Arora 
RIO I-1.1No.77, Scc.A, \'asant Vihar, Talab Tub, Janirnu 

vide notification No. 2i dated c - c\-° ) cfora period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin 
Registrar (Ar' 

No:  'JJ(1/(JLI' Dated: 
 ti/J )/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 

7. Mr (;iura Arora, Advocate 
for information and necessary action. 

eigh) 
uu) 

Registrar (Adi.) 



H1GI-1 COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENRQLLMENT 

NOTIFICATION  

No  Dateft  // °/  
Provisional admission granted under Advocates Act, 1961 in favour of 

IVIs Garima Sangra 
i)/() Sunil Sangra 
Rio Kootah, Tehsil Ilira Nagar, Distt. •Jamnin 
A/P H.No.I53, Maheslipura near Medical College, Bakshi Nagar, Janinin 

vide notification No.  (L dated ci - ci - for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(MohammädYasin Bqigh) 
Registr (Adm. 

No: t Dated: /,' ) / 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms Garima Sangra, Advocate 

for information and necessary action. 

Regisrar (Ad 
\\\, 2 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council iuider Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: / 7/  Dated: VJ ei3).)/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irshad Ahniad Khan 
S/O Ashaq Hussain Khan 
Rio Check-I, \Vangund, Khan Molialla, Tehsil I)oru, I)istt. Ananttiag 

vide notification No.T 1J ti dated (3 c-)i'for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and 'erification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

) 

(Mohammad Yasin Bigh) 
Registr (Adrn 

No: /' /i1,h  1 Dated: 
'/

I  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Pvlr. Irslia(l i\iiniad Khan, Advocate 

for information and necessary action. 

Registrar (Adm.) 



(Moham mad Yasin Beigh) 
Registrar (Ad5i.) 

UIGH COURT OF JAMMU AND KASFIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: " J 1)  Dated:Y//  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr Sanpreet Singh 
5/0 Tiratli Singh 
Rio I-I .No.7 I , Sector No.6, Tn ku ta Naga r, .Ja III mu 

vide notification No.  fl dated -1 1 '\  for a period of one year has 

been extended tilT 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

/ 
No: 1 ) I) U  Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sanprect Singh, Advocate 

for information and necessary action. 

Registrar(Adm) i' 



WGH OT O' i\MIYU A) KASHMIR AT JAMMU 
Exersing wers nf ar (ounc nider c1ion 58 of the Advecates Act, 1961) 

* * * 

EXTENSION 
OF PROVS ON AL ENROLLMENT 

NOTFCATON  

.,J 
No: jJ Dated: :\'/)/I 

ProvHonaiadmisson granted under Advocates Act, 1 961 in favour of 

f\'ir \1isli )eep ingh 
SI( ) ( fl(Ih 1) ngh '\ ndoira 

/() \\ir j.J  ro Tea' !an iv1andr, iKatlitia 
AIl 0 S ')1k! 01 ' W V i d 9, hi B Stii1u Kathua 

vide notification Nc. fl dated  C - C - )c )cfor a period of one year has 

been extended tIH 31M3.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the C!D. 

The renewa  I extension of provisional licence/enrollment must be 

souqht before  the data  of expiry unless the absolute/final enrollment as 

an Advocate  is ordered there before.  

  

(Mohammád Yasiri Bigh) 
RegistraIyAdrn 

 

2. 1,  JL/ Dated: No: 

Copy forwarded to the: 

Principe District and Sessions Judge, Kathue. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manaqer. Cevernment Press Jammu for pubhcation in the next issue of 

Govemomeni Gaaette. 
4. Presc;nt, District 3ar AssociaLion, Kathua. 
5. CPC e-Cots Hcih Cocrt of J&K Jammu for uploading on the official 

websie. 
6. nchaqe Cef Librarian, High Court V\/ing Jammu! Srinagar for 

information and ako keeping record of the same. 
7 TVh ash 2eep Advocate 

....kr nfnrmation and necessary action. 

Registr.ar (Adm. 
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Ms. ithi '1n 

1)10 Oh "ee'; ' ' 

Rio '?(
.:n1~ '?nn, 

- 

\ficle notificeor r ç1 c:e  osod of one year has 

been extendec 'iiI s u b c '.eii1cation of his/her 

CerfificatesjLL. 'eqrees from the: cor.:em '0hv end verification of 

his/her charaoe ': aiLecedents :fl' L 

The re'eL / c .si.so o•eone coment must be  

sought beo 

an Advocece 

  

'ho -re :' eiioa em'oHment as 

he1:s zoe. 

  

N )
(j 

 ' 

( 1  
Copy Lbrs ce( ' 

:H, /,'.) 

- _L__ - 

1 Prncipe [I dot s'c Ses'ione Jude.'. 
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3. Menace' :'Cr\Jerr:r:nt 'ecs 'e,mic' 

Gcvernrie. ,zoLe 
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Provisioni admission granted L!nde 1 d'c' ct, 1961 in favour of 
Ms. Mous 
)/() VJo h d A. ra 

R/() Seefap Anantnag 

vide notfjct No. fL1 2- dafed —: - 

been exenct- tW 31.03.2022 subjeo o. 
Certifjcatesi.L: F Derees from the C0nCc( .ai

and 'Jerjfjcatjon of his/her Chi5c1 and antecedens from h0 ( A. 

The
/ sxtensjop c-f 

as 

:c a. ocriod of one year has 

'i'5rificajon of his/her 

No: )I /A2 

tLL Dated 
Copy fon p( ? , 

3. Manapr Goernnt Press Jamn 

2.

oi !nCa -New Dehi 

1. Princitj Tsn-i01 and Sessjoi iudg, Afl: -f; ecref -v Rr i' - - 

4. Presjri5;-.1 Di.s0 Fa1 AsScc
. ;nn A:: 5. Cpc

Hfrh Co0-  f J&K Websjt5 
6. lHchar C:

8r -- C inforrnj 1
:ceec c :crd c • Ms.

C 

8 Tsce -,1 5 

tssu of 
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flO1U/Srjpar for 
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gistrar (Ad 

flI(H COURT OF JAMU 
(Exercising POWCFS of Jc Ceci1 u 

* 

R AT JAMMU 
n the Advocates Act, 1961) 

U 

EXTFNSION 
OF PRO VSjGihIAL ENROLLMENT 

N 0 T F  :; A,  

No: 7 i/  Dated:  

Provision-al admission granted under Adiocatss Act, 1961 in favour of 

iVis, Nusrat Jan 
D/() arooq A (ana! 
Rio JKadIaba Fani1arnya I Iasd Jpoi' -tn1a 

vide notification No. 7 2O  dated  1 for a. period of one year has 

been extended till 31 .03.2022 subject to the: verification of his/her 

Certificates1- LL.8 Degrees from the conoerned Unersity and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provsion •ence/enrollment must be 

sought before the date of expiry uness ths  a ute/flnal enrollment as 

an Advocate is ordered there before.  

No:  

- - 

Ioh;-mad Yasin Beigh) 
-gistr r (Adm 

 Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judgo-. Ptdwamo, 
2. Secretary, Bar Councii of India, New DelhI. 
3. Manager, Government Press, Jarornu for pubcation in the next issue of 

Government Gazette. 
4. President. Distrct Bar Association uiwa'na. 
5. CPC e-Courts High Court ct .J&K Jommu for uploading on the official 

website. 
6. Incharge Chief Libradan. High Thur Wing JammuiShnagar for 

information and also keeDinQ recorr: the same. 
7. Ms. Iwsra .Jau, Advocate 

for information and nece:ery 



I 
Dated: 

4 

Mohsmmac1Vasin t:!gI1) 
egistrr (Adm. 

HIGH COURT O JAtM4U .N AHMR AT JAMMU 
(Exercisiu powers r 5 th Advocates Act, 1961) 

EXTENSION 
OF ROV S1ONAL ENROLLMENT 

NOTFCA Hc:  

Provisionai admission granted under Advocates Act, 1961 in favour of 

iVir. Avekpal Singh 
S/() Charanje?i Singh 
Rio Manjani Kahnka, Nowshera, R nun 
A/P P'ot No.10 Shopping Centre Bashi .t.mmu 

vide notification No.  dated  1 tbra period of one year has 

been extended tifi 31.03.2022 subject to he verification of his/her. 

Certificates/LL,B Degrees from the concerned Unversity and verification of 

his/her character and antecedents from the CD. 

The renewal I extension of provisione csncefenroUment must be 

souqht before the date of expiry uness ths  absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated:  1)  

Copy forwarded to the: 

1. Prinpol District and Sessions Juoge, ReourL 
2. Secretary, Bar Counci! of India, New DeiL 
3. Manager, Government Press. Jammu for pubUcation in the next issue of 

Go\Jernment Gazette. 
4. President, [)istrict Bar Assocation, RajourL 
5. CPC a-Courts Hgh Court of J&K Jamm for up!oading on the official 

website. 
6. Incharge Chief Librarian, High Conr' Whg Jammu/Srinagar for 

information and a!so keeping record of the same. 
7. Mr. Avekpa Sinh, Advocaic 

for information and nece:sa!7 :-ctio. 

eciistrâ 



I FENSIOJ\ 
PF&!S)NAL ENROLLMENT 

: GU :o; RT )F ,Lc 
( siriz n'v'rs ri 1a - 

IF TJAMMU 
Ad rtes Act, 1961) 

i r 
M ..) .. 

Nc: ')7   Dated:  

Provisonal admission g:antec under Ad\focatea Act, 1961 in favour of 

\Jr. iik 
/O Ncdr Ah Wd 

F/() c' PJot Jaumu 

\fde notification No. l 5A  dated  L3 ) A for a period of one year has 

been extended tUi 31 .23.2022 subjecT. to he verification of his/her 

Certificates/LL.B Degrees from the concerned Jnvers:y and verification of 

his/her character and antecedents from the CID. 

The renewed / exteision of  pjovsiona enceenroHment must be 

sought before the date of expfty uffless he esoutemra enrollment as 

an Advocate is ordered there before.  

(r;arnn;d Yasin E3eigh) 
eotrar (Adm., 

No:  osted: 
 )>) 

/  
( I  

Copy forwarded to the: 

1. Principai District and esSL)ns Judge, uammu. 
2. Secretay. 3ar C:ounciI of India, New Delhi. 
3. Manager, Government Press, Jammu Ar pucilcatAn in lle next issue of 

Government Gazette. 
4. President. J&K High Court Bar Associaon, Jemnm. 
5. CPC e-Courts High Court of J&K Jarrimu fc uploading on the official 

website. 
6. incharge Chief Librarian High Court \i'; ng •.Ammu/Srinagar for 

information and also keeping record of Ac CCC. 

7. Mr. Acifl h'1alik Advocate 
Ar informallon and ieccsse acicu. 
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r
'e AMMU 

'S Act, 1961) 

P 1( N 
'; 'rROLLiVI1ENT 

1 '' 

Prov-;one adrnsaon aranted under Ad\!c; E 961 in favour of 

\ r. 

/() iery 

&I() \'iagc ':i i) -fri:f j(mrP 

,:'C 'm'u'd'; "k'. Utt1L )aniniu 

\Iide iohñcarn '•(', 

 

dated 

 

for a oeriud of one year has 

    

been extended III 31 .032322 suhjec to he vedfication of his/her 

CertificatesL1. B taqi'een from tho cornerned 'u' rr.sdy anc verification of 

rnsIhe character a d anmcedents from the CiJ 

The .:m'r  I  e::fmson  c nrc.nr.orm mm: enroflrnent m.ust be 

ouyht before thu datr of ode: e1 ina enrollment as 

in  Advocate  omerod there bofore 

No: 

Copy fr)r\' ded o tft T - 

"- maci Yasin E3igh) 
a' (Adm,) 

/ >"PY\ \ 

Principai 3;  ric: and Session3 .hdpe. 'H" 

2. Secretm''. liar Ccunci of !ndB Neu DeBL 

3, Manaper. Covernment Presr. Jarnm th: rid' an in the next issue of 

Govemoc-ot Gear-Pm. 
4 Presicrt D:trict Bar dsscciaior; 

CPG flc1 Hqh Co'!' n ,om: ur:oediao on the official 

websito 
U.	 nchamr: Thief LibrarIan. '' 1cuo dip; Jammu/Srinagar for 

infom'i'io u P aBc. keeninc; ;OCO fT LI 'a 

7 '• '' •,!, . 

1 r0" '' '1;: ' 2' :' ' -r.'2'1f'\ 



HIH ()T ''° - t: :. AT JAMMU 
Ai1vocttes Act, 196l 

2JSION 
c rp• d •AL ENROLLMENT 

) T1F C. . 

,1 !/L Dated: 4 
ProvISlofla admission granted unue Advcoateo Act, 1 961 in favour of 

1\jcd 

/( ) 
/() haUa. '\v, l3' i:Or 

vide notification dated d H .; tc: a. period of one year has 

been extended it 31 .03.2022 subjeci: o the verification of his/her 

Certificates/LL.B Degrees from the concerned Unr'alSity and verification of 

his/her charnctnr snd antecedents from He 

The- rms;ws  I extension of rovisone hcancelenrollflleflt must be  

soucjj,jt he-tore the deHa  o expry un!oss the. muteJtinal  eriroUment as 

en Advocate is uidered there betoe. 

Dated: 

.
, 

:r.:.'flrflarj Yas!n E3Elgh) 
t;:egi (AdIi r  

,' 
O) 

   

Copy forwarded to the: 

1 Principal D'strict and Sessions Judge, 3; nags'r. 

2. :cc ;ao' Par Council of rd:a Neui DelnL 

3. MsnavJcr Covemmeni: Press. Jammu cr p idtcdon in the next 'issue of 

Government Gazette. 
4. President. .&K High CooJ Bar AssocietJrn. Srnagar. 

5. CPC a-Co :rts High Court of J&K. iammu for uploading on the official 

webs:tc. 
6. Incharve iiThie Libadan. sgh Cou;'t \/'lng uammu/Sninagar for 

nformWo: and as0 keeping record of t same. 

7, \1s. \fnus arh Advocat": 
 ar r.ft;rma'ion nd flE.cmrsar' 5' 



//.:;' l/ I Dated: No: 

vrad Yasin Beiçh) 
:srar (Pdm.) 

t 

UI(H T O JAMMU 
(c'in! crs r -: catcs AcL 1961) 

P
'TES1ON 

CfJL ENROLLMENT 

r r. 

/ Dated: 

Provisionarri 1misson granted under Ad:cuatos Act. 961 in favour of 

\Js. Priva Srun 
)!() \'ia Shaonn 

Rio ()pp. (ov1. Nil) H . sec. fchooi I' n t.0 u o Doinana, Jarmnu 

vide notificaUon No. (( I dated .: - 10: 0. period of one year has 

been extended 31 C3.2O22 subject to the 'erification of his/her 

Certificates/LL.B Degrees from the concerned . nie:sity and verification of 

his/her characte aId antecenents from the CD. 

The renewa I extension of pruvsona  cecceIenrollrnent must be 

souqht before the date of exoftv u:i!cse tho :hs rte!final enroHrnent as 

an Advocate is ordered there before.  

Copy forwarded to the: 

I. Principai Dstrict and Sessions Judge, Jrmrru. 
2. Secretary. Bar Councii of ndio. Nee: Dst' 
3 Manager. Government Press, Js.mmu for 00 icotron in the next issue of 

Government Gazette. 
4 President. Dstric r Associatron. Jamru. 

5. CRC eCou:ts High Court of .J&K Jamnu for ::oadng on the official 

website. 
6. Incharge Chief Librarian, Hrqh Court 'iIi: JamrnuiSrinagar for 

information end cisc keeping record of the same. 

7. k '' hharna., Advocate 
for information and neoes-;art: action. 

-ecdstrar (4dm 



(Mohammad Yasin Be 
Registrar Adm. 

UIGH COURT OF JAM IIJ AND KASUMIR AT JAMMU 
(Jtxcicisiiig powers of iar (oci : oder 'ion f the Advocates Act, 1961) 

EXTENSION 
OF PROV1SONAL. ENROLLMENT 

NOTIFCATO 

Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

f'1r. Yassin 1ashuii Zarger 

I( Ahlnl J'ishid 
/( ) ateHitc CoIon. Firoi Janc, Bathindi, Janiiuu 

vide notification No.  /72. dated  3O . .j:for  a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional icenceienrollment must be 

souqht before the date of expiry unless the absolute/fina' enrollment as 

an Advocate is ordered there before.  

- / / ) / 
No: "' '( .i I i/tI Dated: 

Copy forwarded to the: 

1. Principal District and Sessions Judge. JammLL 
2. Secretary, Bar Council of lndia, New Delhi. 
3. Manager, Government Press, Jammu for pubiicat!on in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian. High Court Wing Jammu/Srinagar for 

information and also keeping record oi Ehe same. 
7. Mr. Vas in Rash id Ia ne r. Advocate 

br information and necessary action. 

Regis 



HIGH COURT OF JAMMU AND KASI-IMIR AT JAMMU 
Exercising powers of Bar ('ci w1(lcr iio 5 f the Advocates Act, 1961) 

EXTENSION 
OF PROViSIONAL ENROLLMENT 

NOTiFICATION  

No:  ? 7//Dated:  9// 

Provisional admission granted under Advocates Act, 1 961 in favour of 

i\ls fVleenu Laniba 
U/() Ashok Lamba 
Rio I-I.No.79/3, Adarsh Nagar, Bantalab, Jamm u 

vide notification No. 2..  i dated  fT ?. ). OOfor a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

CerUficates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

,n -. .
,/ - j y 

(Mohammad Yasin Beçh) 
Registrar (Adm 1  

No:  Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary. Bar Council of India, New Delhi. 
3. Manager, Government Press. Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms Meenu Lamba, Advocate 

for information and necessary action. 

. 

Registfar (Adn.) 



(Mohammad Yasin Beijh) 
Registrar(Adm.) 

20.-- 2--T 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of !or Council under ection 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  : I) )u/Dated: L() (] . ) O )-i 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Stibha Zntshi 
1)10 San jay Zutshi 
Rio I-lousing Colony, Pocket 5, Sec.2, Flat 1)-3, Cliaiini Flimmat, Jaminu 

vide notification No.  t jJ dated  2ô 2 -20  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate  is ordered there before.  

No: \C\ k L Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court \Ning Jammu/Srinagar for 

information arid also keeping record of the same. 
7. Ms. Sublia Zutshi, Advocate 

for information and necessary action. 

-, --- 
• '\.____ . 

Registrar (A 



-'1' 
. 

(Mohammad Yasin Be 
Re g i stra (Ad m . 

\ 

nIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 53 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 7 ifl Dated:)/ >/  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Muddassar 
Sf0 Mushtaq Ahmed 
RIO H.No.20, Phase-Ist, Housing Colon, Tehsil & Distt. Udhampur 

vide notification No. dated 12- -)for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

" 
No: 7 ( -

'7  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Muddassar, Advocate 

for information and necessary action. 

I'- 



4Ct' "_--f ( - \_____ 

(Mohammad Yasin Begh) 
Registrar ("' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 3(/ / Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rachana Dogra 
PlO Manohar Lal 
RIO Ward No.2, House No.19 near M.C. Office Tehsil Bail Brahmana, 
Distt. Samba 

vide notification No.  11-)-- dated  /' - o?--  ,2Dfor  a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

No: 9t)- L!P Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Racliana Dogra, Advocate 

for information and necessary action. 

.. \__r >) 

Registrr (Admi 



t 
I 

- 
(Mohammad Yasin Beigh) 

RegistIçar (Adn4) 

,, 
V  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N Dated :>2//  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Karan Kapoor 
SIO Kanwarjit Kapoor 
R/O 30-A l3akshi Nagar, Janimu 

vide notification No.  / )_ I dated --- 12— )-o /.lfor a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

webs ite. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Karan Kapoor, Advocate 

for information and necessary action. 

_—r 2\'- 

2 (I) / 

rar(Ad4) I \ Regis 



-i 

c_) _--- 
(Mohammaç1 Yasin Beigh) 

Registr (Adii.) 

/ftL0 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tariq Ahrnad Mir 
S/O Ab Rahim Mir 
RIO Bagbal, K.B. Pora, D.H. Pora, Kulgam 

vide notification No. F  dated  /-o .-)L for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tariq Ahmacl Mir, Advocate 

for information and necessary action. 



(Mohammad Yasin Beigh) 
Registrar (Adm. 

No:  Dated:
/ 
3/9i 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising POWCFS of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: /. ' Dated://)/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rahul Sharina 
S/O Ashok Kiimar Sharma 
RIO Village Gadwal, tebsil Vijay Nagar, Distt. Samba 

vide notification No.  / ? dated ?,ô -O?--)Lc  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the do. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rahul Sharma, Advocate 

for information and necessary action. 

-7 

Regis/rar (Ad 



1 

(MohammacYasin Bei 
Reg istrk  (Ad m. 

HiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:2-7 )/' Dated:.9 / 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vijay Kumar 
S/O Sukh Dev Dull 
RIO Viii. Kah Tehsil Merarnandiran Old Akhnoor, Ward No.7, Janirnu 

vide notification No. dated  / o )-o/t7for  a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issUe of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for 

information and also keeping record of the same. 
7. Mr. Vijay Kurnar, Advocate 

for information and necessary action. 

Regisar (Adm) 



(Mohammad (asin Bejgh) 
Registrai (Adm. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: Dated: 
2/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhishek Kumar Kaith 
SIO iViohan Lal Kaith 
RIO 263 Colonel Colony Talab Tub Bohri, Jammu 

vide notification No.  tojo  dated Oi- )o2D  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must he 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: ¶Th 7 Dated: . 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhishek Kumar Kaith , Advocate 

for information and necessary action. 

Registr (Adm 



HiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Cotiiicil under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: Dated:  

   

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rohit Paul Sharma 
Sf0 Krishan Paul Sharma 
RIO H.iNo.8, Ward No.3, Katra (V.D) Reasi 

vide notification No. S dated  /')2for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before.  

( 

(Mohamma Yasin Biqh) 
Registkr (Adm. 

No:  Dated:.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jarnmu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rohit Paul Sharma, Advocate 

for information and necessary action. 

.n .  
Regi 



Registrar (dm) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:7 2 f/  Dated://
/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

1VlIr. Anil Singh Bijyal 
S/O Ram Raj Bijyal 
RIO Village Ganika, Thesil Bhagwa, Distt. Doda 

vide notification No.  Fi-o  dated  (Co)_7  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

t
' 

(fl) 
._ —iL/' ft' - - 

(Mohammad Yasin Beigh) 

No: //LP  Dated: //t/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, 1da.(i -3i" 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mi. Anil Singli i31jya1 , Advocate 

for information and necessary action. * 

- ft 
Registrar (Adm 1  



Registrar (A 
?- , 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising OWCS of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: Dated:  22 V 9 2i 

Provisional admission granted under Advocates Act, 1961 in favour of 

I\'Ir. Sudershan Sharma 
S/O Faishon Chand Sharma 
R/O Village Gadethar, Telisil Gundana, Djtt. Doda k44 
A/P H.No.77, Sec-B2, Lane 4 ta O(MI 

vide notification No. I dated  1o?- )_ofor a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beih) 
Registrar (dm.) 

No:  ; Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dtic ,cAA)ak 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sudershan Sharma, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHM1R AT JAMMU 
(Exercising powers of Bar Council under Sectioii 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tabasurn Ara 
DIO Ab Majid Sheikh 
RIO Munipapy, Budgam 

vide notification No.  ) ? dated  )c —C' /202for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

.
lIJ - r 

 Dated:  

(Mohammad Yasin Beh) 
Registrar (

\
Adm.)Ii 

Copy forwarded to the: - 

1 Principal District and SessiOns Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tabasuni Ara, Advocate 

.....for information and necessary action. 

Registra-\(Adm. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coiiiicil tinder Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

N 

 

Dated:  
1/ 

2J/ 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

1\Ts. Ambica Sanibial 
DIO Vinod Singli Sambial 
RIO H.No.761A, Lane No.6, New Plot, Jamniti 

vide notification No. J dated -01 2-2  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: c/4/tP  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ambica Sambial, Advocate 

....for information and necessary action. 

Registraç (Adm. 

_tV ( r.\  

(Mohammad Yasin Beih) 
RegistrarAdm., 

/  



Registrar(Adm. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising pOwers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sushi! Sharma 
SIO Yash Paul Sharma 
RIO V.P.O Ranjan, Tehsil Bhahval, Distt. Jammu 

vide notification No. 7 dated  1 - lo )_eN  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: //Li'  Dated:  

- A 
( (J) 

(Mohammad Yasin BeigI) 
Registrar (Am.) 

  

Copy forwarded to the 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sushil Sharma, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: / 1/9 Dated : 19//  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aaqib Rashid 
SIO Abdul Rashid Sofi 
RIO Nalband Pora, Safa Kadal, Srinagar 
A/P Elahi Bagh, Rangpora, Devipora, Al-Haya Lane, Srinagar 

vide notification No. 1- I dated  1) -V  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

•- I 
\ -- 1 . )• l - 

ammaclYasin B igh) 

No:  Dated: ') 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aaqib Rasliid, Advocate 

......for information and necessary action. 

f _fr 

f(/ -. 
Registr. r(Ad 



(Mohammad Yasin Bqigh) 
Reg istrarAd m. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising J)0we1s of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

Dated: 

 

  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Fiza Mehraj 
DIO Mehraj Ud Din 
RIO Par ray Pora, MohaHa Habib Colony, Srinagar 

vide notification No. - 2_  dated Qh  fora period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jamrnu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jarnmu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Fiza Mebraj, Advocate 

for information and necessary action. 

Reg istraAdm. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No e(tM// Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. lsbah Qureshi 
D/O Farooq Alimad Qureshi 
RIO H.No.E4, Abau Bakar Colony, Bemina, Srinagar 

vide notification No. dated /°9—)--c'H  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beijh 
Registrar (drn.)4

, 
 , 

, . 

No:  Dated:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. lsbah Qureshi , Advocate 

for information and necessary action. 

Registr, 



No:' 

HIGH COURT OF JAMMU AND KASHMJR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

'/Dated: 
/9 / 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Sumira Irntiyaz 
D/O Imtiyaz Abmad Malik 
RIO Malikpora, Puiwama 

vide notification No. " dated 1- --2o J  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

(Mohammad Yasin Beih) 

No: ¶ /(/iP  Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC eCourts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms Sumira imtiyaz, Advocate 

......for information and necessary action. 

.1 
____- 

Registrar (Adm. 

Registrar(Adm.)y 

.vv; 



\ 
- 

(Mohammad Yasin B 
Registrar Adm 

gh) 

HiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTiFICATION  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Fahecin Wani 
Sf0 Ishtiyaq Ahnied Wani, 
RIO H.No.192, Nursing Garh, Srinagar 
A/P I-I.No.103, Allah Villa, Jehangir Colony, Baghat-E-BarzuHa, Srinagar 

vide notification No.  1 )fJ dated i ?)  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC c-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Faheern Wani, Advocate 

for information and necessary action. 

- 
c__) \ --- 
Registrr(Ad 



\ -.. 

(MohammâffYasin :•igh) 
Reg istra(Ad 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No _______ Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Vikky Jan 
PLO Moharn mad Ainin Thoker 
RIO Sopat Tanpora, Thoker Mohalla, Tehsil Devsar, Distt. Kulgam 

vide notification No.  ) I 1 dated  1 o '-262  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licencelenrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated: t799// 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CRC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Vikky Jan, Advocate 

for information and necessary action. 

- 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  137Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

IVir. Shahjahan, Sikander 
SIO Sikander Azam 
RIO Dharana, Tehsil Mendhar, l)istt. Poonch 
A/P H.No.IO, Regal Lane, Bathindi, Jammu 

vide notification No.  ) 1  3 c dated c )_c)o  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

(Mohammad Yasin Beigji) 
Registrar Adm.) 

No:  '87 /e/i2 
Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information andalso keeping record of the same. 
7. Mi. Shalijahan, Sikandei, Advocate 

for information and necessary action. 

Registr (Adm.)J 

/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PRO VISIONAL ENROLLMENT 

NOTIFICATION  

No.'7 Dated: //S)  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Vishali Rajput 
DIO Par shotam Singli 
RIO H.No.66, Ward No.6, VPO Akalpur, Jarninu 

vide notification No.  ) 1 , dated  0 - )-)  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional IicenceIenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

 

/ui) 
 Dated:  

ç 

(Mohammad Yasin Beh) 
Reg istra(Adrn 

No: 

  

    

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Councfl of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the otflctal 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information and also keeping record of the same. 
7. Ms. Vish all Rajput, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PRO VISIONAL ENROLLMENT 

NOTIFICATION  

No // %ated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Kaysar Jan 
1)10 Gh. Rasool Dar 
RIO Arigani, Rajpora, Puhvarna 

vide notification No.  1 11 dated  1 —o - for a period of one year has 

been extended till 3103.2022 subject to the verification of his/her 

CertificateslLL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

E9IbLI kMUUI 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms Kaysar Jan, Advocate 

for information and necessary action 

_-1 C,..i - 
. 

(Mohammad Yasin Bqigh) 
1A...J... 

. _____-i 
Registrar (Adm. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOT IF I'CAT ION  

N 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zaheer Kamlak 
SIO Mohd Maqbool 
RIO Kamlak General Store behind Police Lines, Ward No.4, Rajouri 

vide notification No. 0 dated  ! -!  for a period of one year has 

been extended till 31.03.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

soucjht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

__—t >- 

(MohamthaI Yasin Bigh) 

No:  Dated:  

Reg istrat(Adrn

IS9 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zaheer Kamlak, Advocate 

.....for information and necessary action.

k 

Registraf(Ad) 
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